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The 9" April 2018
No. Bandi/Yachika-05-100/2017-2214—1In light of Home Deptt. (Spl.) Notification no.
K/Kara-vividh-63/2001-3106 dated. 10.12.2002 Bihar State Sentence Remission Board is hereby
constituted consisting of the following members:-



2 fagR "o1e (SmReT), 19 3ndie 2018

@) Principal Secretary/Secretary, Home Deptt. - Chairman

(i1) Secretary, Law Deptt. - Member

(iii))  District and Sessions Judge, nominated by Patna High Court - Member

@iv) Director, Probation Services - Member

(V) L.G. Police, nominated by D.G.P - Member

(vi)  L.G. Prisons & Correctional Services -Member-Secretary

2. The above mentioned Board shall recommend the premature release of life convict
prisoners under the the provisions of Home Deptt. (Spl.) Notification No. K/Kara-vividh-63/2001-
3106 dated. 10.12.2002 and other relevant provisions.

3. This notification shall be retrospectively effective w.e.f. 10.12.2002.

By order of the Governor of Bihar,
AMIR SUBHANI,
Principal Secretary to the Governement.
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